
CENTRAL ADniNISTRATIVE TRIBUNAL
PRINCIPAL BENCH

Nsw Oalhi, da€»il<thi8 tha 22n(il 3uly, 1999

HON'BLE MR. S.R, ADIGE, UICE CHAIRDAN (A)
HON*BLE MR. P.C. KANNAN , MEMBER (j)

O.A. Na. 877 af 1993

PAT SC/ST Emplayass Uslfara
Assaciat ian,
1240-A, Gali Na.S, BajarangbaH MahaHa,
Maujpur, Oelhl-I10053, thraugh
its Sacratary Ganaral,
Shri Braham Pal,
3/a Shri Raghbir Singh,
Asst. Past Mastar, G.P,0.y Nau Oalhi.

2. Shri Ganashi Lai,
3/a Shri Maua Ram,
Oy, Ganaral Managar,
Ministry af Cammunicatian,
Uept. af Telacammunicatian ,
Sanchar Bhauan,
Nau Oalhi. Applicants

(By Advacata; 3hri Anil Kuma' Gupta)

2.

3,

Versus

Unian af India thraugh
Chairman, Telecam Cammissian,
cum^Secratary,
Oapt. af Telacammunicat ian,
Ministry af Talacammunicatian,
Sanchar Bhawan,
Nau Oalhi.

The Member (Services)-cum-
Oirectar General,
Oept, ef Telacammunicat ian ,
Ministry ef Cammunicat ian ,
Sanchar Bhauan, Nau Oalhi.

Tha Sacratary,
Oept, ef Persannel A Training,
Ministry ef Persannel, Public Grievances
;;^nd Pensians
Nerth Black,
New Oelhi-110001. ,,, Respendants

(By AdvecateS Shri S,M. Arif)
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O.A. N«. 9-S7 mf 199^^

^ Shrl R.C, Arya,
S/a Shri W.P# Arya»
R/a Flat N#. C-117,
Sauth l*latl BaQh,
New Delhi. ... Applicant

(By Arivecate: Shri Anil Kumar Gupta)

Wereua

1. Unien ef Iniiia threugh
tha Secretaryt
Dept. ef Telecemfflunicatian»
^anchar Bhauan,
New Delhi.

2. Shri Ratnesh t-. ,
General Plgnager, Satellite Preiect.

^ Ne.33, Ethiraj Read,
Chennai-6001G5.

3. Shri Angus fiuhhepadhyay,
General ftanagsr, T. Preject,
Behind G,T,0,, Building, G.P.O. Cemplex,
Patna-BOOOOI.
Bihar. ,,, Re spend ante

(By Advecate. Shri S,PI, Arif)

ORDER (Oral)

BY HON'BLE WR. S.R. ADIGE. l/ICE CHAIRfAN (A)

As these O.As invalve cemmen questien ef law

and fact they are being diepesed ef by this cemmen erder.

2. In foeth O.As applicants pray far cenfirmatian

frem the date ef their initial appeintment in Ouniar

Time Scale ef ITS (Greup A) against the backleg ef the

Direct Recruit reserved queta.

3« Applicants' ceunsel Shri Gupta has very fairly

admitted that aA^Recruitment Rules far ITS (Greup A),

tbe Direct Recruits in OTS ef ITS (Greup A) are required

te put in twe years ef prebatien after initial recruitment

bmfere they can be cenfirmed. These Rules have been framed

o
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un^ar Article 309 af the Canatitutian af In^ia net

withstanding any backlag af Direct Recruits in

rasarvad quata, manifestly the prayer far canfirming

il applicants u.a.f* the data(s) af their initial

appaintmant uithaut csnsidaring the prabatianary pariad

thay have ta put in^cannat be allauad.

4, Applicants have alsa prayed far saniarity

cansaquant ta their canfirmatian u,a«f* the data(s)

af thair initial appaintmant* but far the raasaea

diacussad abava this prayer alsa cannat be acceded ta *

nar indeed the prayer far cansaquantial pramatians.

5* A prayer has bsan made in O.A, Na, 1957/96

ta grant applicant in that O.A, ad hac pramatian ta

JAG applying raaarvatian in terms af Gavarnmant af India

instructiana dated 30,4a83. This relief praysd far is

net cansaquant ial ta the main relief saught^and discussed

absva^and under the circumstancaa the sums is squaraly

hit by Rule 10 CAT (Pracadura) Rules which requires that

the reliefs aaught far shauld bs cansaquant ial ta ana

anathar•

^ 6. During the cauraa af hearing Raspandants*
V

caunsal Shri Arif has invited aur attantian ta the CAT

Chandigarh Bench ardar dated 23.0.95 in O.A. Na. 17VPE/1993

Har Kishan t-al l/s. UOI and ether cannactad case in

' which similar raliafa gaing back ta 1971 and 1975 had bean

saught by these applicants. Shri Arif has stated that

by the Tribunal's afarasaid ardar dated 23.8.95 bath O.As

ware summarily diamissad as being hspalassly time barred,

I in view af the pravisians af the Sactian 21 (2) A.T. Act,
1985, and the tws O.As bafara us are likewise fit ta be

diamissad an the same graund withsut examining the claims

af the applicants an merits.
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7, Shri Gupta has stated that the precoedinga ef the

Rev/ieu Cemmittee dated 21.2.95 and 9.10.93 (bath ef

which hawa been annexed with the pleadings) were net befare

the CAT, Chandigarh Bench and hence the present O.As

are net hit by limitatien.

e. In this cennectien Shri Gupta has alaa stated

that the Tribunal has the juriedictian te aieuld the

raliaf prayed far and prays far parinisaian te amend

the O.As te rectify the infirmities painted eut in the

preceding paragrpha.

9. These tue O.As have been filed in 1993 and

1996 respectively, are clearly ef the view that aftet

the lapse ef ae many years and mere particularly after

pleadings have been cempleted and the matter has

came up far final hearing, we weuld net be justified in

permitlng applicants te amend the O.A, at this late

stage.

10. Pet the reasens discussed abeve these twe O.As

are dismiseed, witheut prejudice te applicants te pursue

their remedies in accerdance with law, if se advised.

Ne casts.

11. Let a capy ef this erdar be placed in each

Case recerd.

(P.C. KANNAN)
flETiBER (3)

/GK/

(S.R. fllDIGE)
Vice Chairman (A)


